
 

 

                                             DISTRICT: TINSUKIA 

  

 IN THE COURT OF THE JUDICIAL MAGISTRATE 1ST CLASS, TINSUKIA   

  

                                               PRC NO:  58/19 

                                            u/s 379, 429, 34 IPC 

  

   State  

         

  - V-   

 

                                        Sri. Anand Urang @ Bhondo  

Sri. Ajay Tirki  

Sri. Upen Urang  

Sri. Kalu Urang 

   .......Accused  

  

PRESENT: SRI. NAVNEET KASHYAP, LLM 

                  JUDICIAL MAGISTRATE 1ST CLASS, TINSUKIA 

  

ADVOCATE FOR THE STATE: Ld. Addl. PP Sri P.K. Sharma 

ADVOCATE FOR THE ACCUSED: Ld. Adv. Sri. Munna Kumar Singh 

 Ld. Adv. Smti. Madhusmita Chetia Pator 

 

CHARGE FRAMED ON: 25/02/2019 

EVIDENCE RECORDED ON: 25/06/2019, 17/07/2019, 24/07/2019 

ARGUMENT HEARD ON: 24/07/2019 

JUDGMENT DELIVERED ON: 24/07/2019 

 

 JUDGEMENT AND ORDER 

 

1) The prosecution case in brief is that on 25/01/2019 an Ejahar was lodged by Sri. Raju 

Mura stating therein that on 22/01/2019 at about 11 A.M. a Male Calf and a female Cow 

went missing from his home and later the accused persons Sri. Anand Urang @ Bhondo, 
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Sri. Ajay Tirki, Sri. Upen Urang and Sri. Kalu Urang were found slaughtering a Female 

Cow. Hence this case. 

2) On receipt of Ejahar O.C. Doomdooma P.S. registered a case under Doomdooma P.S. 

Case no. 26/19 and after completion of usual investigation submitted charge-sheet 

against the accused person Sri. Anand Urang @ Bhondo, Sri. Ajay Tirki, Sri. Upen Urang 

and Sri. Kalu Urang u/s 379, 429 of IPC before the Ld. Chief Judicial Magistrate, 

Tinsukia. Subsequently the case was transferred to my court by the Ld. Chief Judicial 

Magistrate, Tinsukia for disposal. 

3) On 25/02/2019 the accused persons Sri. Anand Urang @ Bhondo, Sri. Ajay Tirki, Sri. 

Upen Urang and Sri. Kalu Urang appeared before this court and on finding sufficient 

materials to proceed, charges u/s 379, 429, 34 of IPC were framed read over and 

explained to the accused persons to which they pleaded not guilty.  

4) The prosecution side has examined as many as 6 witnesses. The statement of accused 

persons u/s 313 CrPC are recorded. Defence declined to adduce evidence.  

5) I have heard the arguments of both sides and perused the record.  

POINTS FOR DETERMINATION:   

Whether the accused person Sri. Anand Urang @ Bhondo, Sri. Ajay Tirki, Sri. Upen 

Urang and Sri. Kalu Urang on 22/01/2019 at 11 A.M. at Goipani Gaon under 

Doomdooma Police Station, in furtherance of their common intention: 

a) Committed theft of a male calf and female Cow out of the possession of Sri Raju 

Mura and thereby committed an offence u/s 379 of IPC? 

b) Committed mischief by killing a female cow and thereby committed an offence 

punishable u/s 429 IPC? 

 

                      DISCUSSION, DECISION AND REASONS THEREOF  

 

6) PW1 is Sri. Narsu Orang. He has stated that about six months ago, one cow of Raju 

Munda went missing from the fields and the said cow was recovered from the forest 

near the fields. He has further stated that Police later gave custody of the cow to the 

informant. He has also stated that Beef was found in the house of accused Bhondo and 

Kalu by the people of the village. 
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In his cross examination, PW1 has stated that he has not seen anybody slaughtering a 

cow or cutting beef. He has further admitted that the case was lodged against the 

accused on suspicion. 

 

7) PW2 is Sri. Shiv Kumar Choudhary. He has stated that about five months ago teo cattles 

one red and one black belonging to Raju Munda went missing and on the very night 

Raju Munda found the red cow in the forested area but could not find the black cow. 

He has further stated that Arun Orang suspected Bhondo and went to his house and 

later followed Bhoindo to his house where Arun found beef in the latrine. EXT 1 is the 

seizure List of the brown cow and EXT 1 (1) is the signature of PW2. 

 

In his cross-examination, PW2 has stated that he came to know of the incident from 

Arun Orang. He has also stated that has not seen anybody slaughtering any cow and 

the case was lodged on suspicion. 

 

8) PW3 is Smti. Mina Tirkey. This witness has not implicated the accused persons. 

 

9) PW4 is Sri Raju Mura. He is the informant of this case. He has stated that about four 

months ago one male calf belonging to him went missing and he found the same in the 

forested area of Athia Gaon. EXT 1 is the Seizure-list of the Said Cow and EXT 1 (2) is 

his signature. EXT 2 is the Ejahar and EXT 2 (1) is his signature. 

 

In his cross-examination, PW4 has stated that he lodged the Ejahar out of suspicion 

and he has no grievances against the accused persons.  

 

10) PW5 is Sri. Pawal Surin. He has stated that EXT 1 is the seizure-list and EXT 1 (1) is his 

signature. 

11) In his cross-examination, He has stated that he does not know who stole the cow. 

 

12) PW6 is Sri. Jitumoni Baishya. He is the I.O. in this case. He has stated as follows :- 

 

“On 25/01/2019 I was posted at Doomdooma P.S. On that day one Sri. 

Raju Mura Lodged an Ejahar at Doomdooma P.S. on suspicion of theft of 

two bullocks. The O.C. Doomdooma P.S. registered a case as Doomdooma 

P.S. Case No. 26/19 u/s 379, 429 of IPC and entrusted me with the 
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investigation of the case. I recorded the statement of the informant in the 

Police station. On the next day 26/01/2019, I visited the place of 

occurrence at Goipani Gaon, prepared sketch map of the P.O. which is 

EXT 3 and EXT 3 (1) is my signature therein. I recorded the statements 

of the witnesses at the place of occurrence. One Male Calf was recovered 

from the Courtyard of the house of accused Anand Urang. EXT 1 is the 

seizure-list and EXT 1 (4) is my signature. The Beef could not be seized 

due to decomposition and smell. Accused Sri. Anand Urang and Sri. Ajay 

Tirky were arrested, interrogated and forwarded to Judicial Custody. Sri. 

Upen Urang and Sri. Kalu Urang surrendered before Police, interrogated 

and sent to Judicial Custody. After completion of my investigation, I 

submitted charge-sheet u/s 379, 429 IPC against the accused persons. 

EXT 4 is the charge-sheet and EXT 4 (1) is my signature.” 

 

In his cross-examination, PW6 has stated that as per EXT 1, one cow was recovered 

from Goipani Gaon and was given in zimma to the complainant. He has further stated 

that he has not collected any material regarding Section 429 IPC during his 

investigation. 

 

13) The above is the evidence on record. 

 

 

14) Now if I go through the evidence of the witnesses, from the evidence of PW4 Sri. Raju 

Mura who is the informant, it is seen that one male calf belonging to him went missing 

and the same was found at the forested area at Athia Gaon. If I go by the versions of 

other witnesses, PW2 has himself stated that he is a hearsay witness. PW3 and PW5 

has not implicated the accused. PW1 has stated that One cow of Raju Munda went 

missing and same was recovered afterwards. Now in the cross-examinations, PW1, 

PW2, PW4 has stated that the case was lodged against the accused persons out of 

suspicion.   

15) Thus, from the evidence above, it is seen that the prosecution has failed to prove the 

case against the accused persons beyond all reasonable doubt. In result, accused 

person Sri. Anand Urang @ Bhondo, Sri. Ajay Tirki, Sri. Upen Urang and Sri. Kalu Urang 

are acquitted from the charges u/s 379, 429, 34 of IPC in this case and they are set at 

liberty forthwith. 
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                                                           ORDER 

16) Accused person Sri. Anand Urang @ Bhondo, Sri. Ajay Tirki, Sri. Upen Urang and Sri. 

Kalu Urang are acquitted from the charges u/s 379, 429, 34 of IPC in this case and 

they are set at liberty forthwith. 

 

17) The Bail Bonds of the accused persons are extended for a period of 6 months from 

today as per provisions u/s 437 A of CrPC. 

Given under my hand and the seal of this court on this 24th Day of July, 2019 at Tinsukia.   

                

(Sri. Navneet Kashyap) 

JMFC, Tinsukia 



 

  

  

APPENDIX 

  

(A)PROSECUTION EXHIBITS:   

EXT1: Seizure List  

EXT 2: Ejahar 

EXT 3: Sketch Map 

EXT 4: Charge Sheet. 

 

 

(B)DEFENCE EXHIBITS:  

 Nil   

(C)PROSECUTION WITNESSES:   

PW1: Sri. Narsu Orang 

PW2: Sri. Shiv Kumar Choudhary 

PW3: Smti. Mina Tirkey 

PW4: Sri. Raju Mura, Informant 

PW5: Sri. Pawal Surin 

PW6: Sri. Jitumoni Baishya, Investigating Officer 

 

 

(D)DEFENCE WITNESSES:   

Nil 

 

(Sri. Navneet Kashyap) 

 JMFC, Tinsukia 

  

        *************************  


